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Accidents doe to L.P.G. 'Explosions 

1814. SHRIMATI GEETA 
MUKHERJEE : Will the Minister 
of PETROLEUM, CHEMICALS 
AND FERTILIZERS be pleased to 
state : 

(a) the number of accidents occur-
red due to LPG explosions during 
the year 1981 in Delhi and other 
important cities and deaths, injuries 
and loss of property caused by these 
accidents ; and 

(b) the measures proposed to be 
taken to ensure safety to the LPG 
users ? 

; 

T H E MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TIUZERS (SHRI P. SHIV 
SHANKAR) : {a) The Chief Con-
troller of Explosives has reported 
altogether 47 accidents involving 
cooking gas (LPG) cylinders durin.I.! 
1981 in Delhi and other important 
cities in the country. A total num-
ber of 22 persons were rnported to 
have died and 50 injured in these 
accidents. The information on the 
estirna ted ll)SS of property is not 
readily available. 

(b) The following steps are al-
ready taken by oil a e~ : 

(1) Customers education by pro-
viding instruction ard ~ 

Jets about proper handling 
and care of the cylinders. 

(2) Exhibition of films on the safe 
use of LPG. 

(3) Training 'of distributor's staff 
and delivery boys in the 
proper handling of LPG 
cylinders. 

(4) Strict instructions for inspec-
tion and maintenance of the 
valves, when cylinders come 
for refiHing. 

(5) Greater vigilance over the 
unauthorised activities at the 
level of distributors, 

(6) As a long term measure, oil 
companies have taken steps 
to replace the 'F' type valve 
currently used in LPG cylin-
ders with improved self-closing 
type of valves to ensure 
greater safety. Instructions 
have been reiterated to oil 
companies to give greater 
attention to the above aspects. 

Power Subsidy to Industries 

1815. SHRI TARIQ ANWAR: 
Will the Minister of ENERGY be 
pleased to state : 

(a) what are the State·wise details 
of power subsidy to various large, 
medium and small units in various 
industries; and 

(b) what are the State·wise rates 
of power per unit for various units 
of different sizes located in non-
backward and notified backward 
areas ? 

THE MINISTER OF STATE IN 
THE MJNISTRY OF ENERGY 
(SHRI VIKRAM MAHAJAN): (a) 
and (bJ. 1 he information is being 
collected and will be laid on the 
Table of the House. 

Apparel Export Promotion Council 

1816. SHRI ASHFAQ HUSSAIN: 
Wi11 the Minister of LAW, JUSTLCE 
AND COMPANY AFFAIRS be 
pleased to refer to the reply given 
to Unstarred Question No. 8543 on 
20th April, 1982 regarding the 
Apparel Export Promotion Council 
and state : 

(a) the date when the Reg onal 
Director, Company Law Board, 
Kanpur wrote to the Apparels Ex-
port Promotion Council to take 
corrective action as mentioned in the 
aforesaiu reply; 

(b) whether any time limit was 
given for compliance and if no-t, t ~ 

reasons therefor; 
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(c) the dates when the Regional 
Director wrote to the Administrative 
Ministry, the Commerce Mini try on 
the subject of this corrective action 
or other amendments in the Articles; 

(d) was any reply received from 
the Ministry and if so, the date/dates 
thereof ; 

(e) whether this Company took 
any action on (a) and (b) above; 

(f) present position regarding (a) 

above; and 
(g) whether any other Government 

Departments have any locus standi 
under the Companies Act in recom-
mending or deciding any matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, 
JUSTICE AND COMPANY AF-
FAIRS (SHRl A. A. RAHIM) : 
(a) and (b). The Regional Director, 
Departrnent of Company Affairs, 
Kanpur wrote to the Apparel.:; Export 
Promotion Council on 14-4-82, 
30-4-1982 and 7-7-82. While in the 
letter dated 14-4-82. the Council was 
asked to effect immediate compliance, 
the Jetter dated 30-4-J 982 indicated a 
ten days time-limit. 

(c) and (d). A copy of letter dated 
7-7-1932 addressed hy the Regional 
Director, Kanpu r to the aforesaid 
Council was also sent to the ~  nistry 
of Commerce. There was also ao 
inter-departmen.tal meeting on this 
subject and a reply dated 9-7-1982 
h:is since beea received from the said 
Ministry. 

(e) and (f). The company has 
stated that the matter of diffcrenti:l.I 
v.)ting rights pertaining to variou <; 
clas5es Gf its members is a subject-
matt r of litigation in the Delhi 
High Court, and that the matter 
being sub-judice, the Regional 
Director may defer further action. 

(g) Matters conc··rning the appli-
cation of the Companies Act are 
ultimately decideJ by the authorities 
prescribed u ad er the Companies 
Act, 
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